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to {bg situation outside.. There is
nothing unnatural about this; after all

Members have to satisfy; their consti-
tuencies. What is wrong about it?

+BHRI JYOTIRMOY BQSU,: You do
not allow debates on economic issues.
1 have written to you- letters on these,
but you have not bothered to reply to
them.

MR. SPEAKER: I welcome it. At
any time you want to speak on plan-
ning, you will get the priority.

At the Politica] . Science Congress,
20 persong told me that they were
ready to write some thesis and they
asked me, “When wil] you discuss the
Plan? We want to have the views of
Parliament”. And told them that I
would convey their views to Parlia-
ment. s

SHRI JYOTIRMOY BOSU: Econo-
mic issues enjoy the last priority. How
far do the Presiding Officers study the
issues debated -on the floor of :the
Houge? T put that question to you,
Sir. Please be honest.

MR. SPEAKER. I think, we, Presid-
ing Officers. should not meet in future
unles; we have the same protection
or immunity which a member gets in
the House. After all, we discuss many
things. If something leaks out, then
we are held responsible. It is a serious
case for me to consider. Do not tie
down your Speaker so much that he
cannot even express any opinion. Be
merciful,

SHRI DINEN BHATTACHARYYA:
It ig unfortunate that, in our country,
the Speaker speaks much. That is the
difficulty.

MR. SPEAKER: No; not much. Not
all

SHRI K. RAGHURAMAIAH.: Papers
to be laid on the Table.

IR
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PAPERS LAID ON THE TABLE
anmmcm Nos. 11, 12 anp 13 oF 1974

+ THE- MINISTER OF WORKS ' ' AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH):

.1.beg to-lay.on the Table a .copy
each of the following Ordinances
(Hindi and English versions) issued
by the President under provisions of
article 123(2)(a) of the Constitu-
tion:—

(1) The Maintenance of Internal
Security (Amendment) Ordi-
nance, 1974, (No. 11 of 1974)
promulated by the President
on the 17th September, 1974,
(2) The Sick Textile Undertak-
ings (Nationalisation) Ordi-
nance, 1974, (No. 12 of 1974)
promulgated by the President
on the 21st September. 1974

The Representation of the
People (Amendment) Ordin-
anoe, 1974 (No. 13 of 1074)
Promulgated by the President
on the 19th October, 1974.

(3)

(Placed in Library. Sec. No, LT-
8‘27/7{)' ) :

- SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): Sir, I have already
written to you on items 3 (1) and 3
(3).

SHRI S. M. BANERJEE: (Kanpur):
On item 3, I have also written to you
Sir,

[

- SHRI JYOTIRMOY BOSU: I have
already written to you that I wanted
to speak on the Maintenance of In-
ternal Security ‘(Amendment) Ordi-
nance as also on the Representation of
the People (Amendment) Ordinance.
How can we function In this way?
You: .have :such. .a vast, |, Becretariat
wheress we hase to.do.these things
singlgbanded | with .oup ownihand and
still you have no time to read them?
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MR. SPII!:AKER: 1 am sorry. You
are right. Your nameg were there
but somehow they have been crossed.
I do not know how.

SHRI JYOTIRMOY BOSU: Because
1 am a CPI (M) Member,

MR. SPEAKER: No, no, There are
others also,

SHRI JYOTIRMOY BOSU: 1 will

iell you something..

MR. SPEAKER: I will call you.
Now, Mr. Banerjee.

SHRI S. M. BANERJEE: 1 would
like to make 2 submission on two
items which are being laid by Shri K.
Raghuramaiah, items 3(2) and 3(3).

Item No. 2—is the Sick Textile
Undertakings (Nationalisation) Ordi-
nance, 1974 (No. 12 of 1874) promul-
gated by the President on the 2lst
September, 1974. The moment the
ordinance was brought we definitely
felt and we have also pointed out that
the workers of those textile mills
which are likely to be taken over by
the Government are going to suffer
because. . ..

MR, SPEAGER: You can only speak
about the delay.

SHR] S. M. BANERJEE We have
brought to the notice of the Central
Government that the pensionary and
gratuity benefits enjoyed by these
textile workers all these 30-40 years
will be completely wiped out after
take-over of these textile mills...,

MR. SPEAKER: You can speak on its
marits when it comes up for discus-
sion.

SHRI S. M. BANERJEE: ‘We have
represented to the - Ministér of In-
dustries as also to the President * that
it should be rectified, that this is an
ordinance which is going to harm the
textile workers.
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My second submission is about tha
Representation of the People (Amend-
ment) ‘Ordinance, 1974 (No. 13 of 1974),
promulgated by the President on the
19th October, 1974,

We ‘gre ashamed of this grdinance,
The Supreme Court have given a
decision in a particular case, but the
Government should have waited, they
should have discussed these matters
with the hon, Members. A committee
is already sitting over this matter.
They should have waited. But ins-
tead of that, by bringing this ordi-
nance, they have brought the parlia-
mentary democracy and the process of
elections into disrepute. 1 would like
to oppose this ordinance.

SHRI JYOTIRMOY BOSU: Accor-
ding to the figures given by the Home
Ministry, 16825 persons have been
detained under MISA and the funniest
thing is that the number of persons
detained under MISA for conserva-
tion of foreign exchange during the
period is only 474

MR. SPEAKER: No speeches, ple-
ase, when the papers are only being
laid.

SHRI JYOTIRMOY BOSU: My
submission is that he should not lay
the papers to-day. He cannot take
powers like this,

Within that particular period, West
Bengal alone which accounts for
9 per cent of the population of the
country contributes 3236 out of 3829
because we are political opponents.

1 want to make a submission.

Motivated politicians and bureaucracy
chould not be given any sweeping
powers. These powers are misused
in the case of political workers.
They should only proceed to pro-
secute economic offenders under speci-
fle provisions of the law, they should
be kept as under-tria] prisoners. There
should not be these sweeping powers,
but they should be tried under normal
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provisions of the law. They are collec-
ting money for politica] purposes.
What I submit is, this ordinance should
not, be allowed to be laid today. We
can have g discussion and then we can
proceed with the ordinance. This is
my submission. Sir. My third point is
this, The Ordinance says:

‘Any expenditure incurred by a
politica] party or by any other associa-
tion or body of persons or by any
individual (other than the candidate
or hig election agent) shall not be
deemed to be and shall not ever be
deemed to have been expenditure in-
curred in connection with the elec-
tion, .’

The object of this Ordinance is to
supersede and make ineffective re-
cent Supreme Court judgements in
which the court held that expenditure
incurred by a political party for the
election of a candidate shall be re-
garded as expenditure incurred by
him for the purpose of examining
whether the ceiling on election ex-
penses has been exceeded or not. A

The total expenses which the peti-
tioner hag glleged against the Prime
Minister has exceeded Rs. 35,000. It
has exceeded the limit by 20 times.
This is the reason why this has been
done. .

MR. SPEAKER: Why don't you
listen?

SHRI JYOTIRMOY BOSU: **

MR. SPEAKER: The case is sub-
judice now. No such remark should
be made, I do not allow that. In
spite of my drawing your attentig;n,
you are saying it. No No.

SHRI H. K. L. BHAGAT (East
Delhi): The case is before the court.
He is making such statement in the
House. It is totally wrong.

MR. SPEAKER: Shri
Misra,

Janeshwar
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(Interruptions)

MR. SPEAKER: I am sorry I will
not allow this. It will not form part
of the record. I will pot allow that
to go on record.

st wAvee faw: gafad az aoac
g &, . . (30ANq) "W §EE FA
dat &1 fdaw Sega @ ¥ TF Wi
& gemdw & iy 3@ wrm #
wAaa & g #T AT 21 (vwawnA)

(v wAvae faw & uF 9=t
qeA § HHT)

ooy W AT AT
fior ¥ ag FeT & |

ot wy fom@  (wher) e
AR, AT TQITAAT A F1 wwArR
oA H AT @ € ) W9 A & AT
waA A AR EA dage sy g 5
wATIEE AT ¥ weARw Wrd w7 F
wfgF1e &7 G F1 FEEEn T
AT T0fgd |
SHRI VAYALAR RAVI (Chiray-

inkil): Sir, even though Mr. Mishra
hag mis-behaved we are sitting qui-
tely.

-

**Not recorded.
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MR. SPEAKER: If you can solve
the problem by shouting at eachother,
I do not come in, If some decisions
can be arrived at just by shouting
then I will give the decision in his

favour who shouts louder.
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SHRI DINEN BI-M’I‘TACHARYYA:
(Serampore): . How .ig it that this
Qrdinance wag promulgated only 21
days before this session? -

SHRI JYOTIRMOY BOSU: May
I point out that since the Ordinance
is being -challenged in th; Supreme
Court, it becomee 2 .up judice matter
and y3u cannot allow !hi.n.&o belai-don
the Table? ..

MR. SPEAKER: No. There is
nothing to = prevant action for legis-
lation. , There have been rulings on
this-so many times.

SHRI K. RAGHU RAMAIAH:
Regarding the suggestion made...

SHRI PILOO MODY (Godhra); Has
he written to you? If so, I would like
to see it,

MR. SPEAKER: When he is asked
to ‘give -ad "explanation, the Minister
can do so if he likes.” I cannot akk
to see it.
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SHRI SAMAR GUHA (Contai): Sir,
1 had really no mind to take part in
this procedural matter of laying a
copy of the ordinance before the
House, but a situation hag developed
in the country which is 8 menace in
the sense that the Government hag al-
ready introduced a system of barricad-
ed democracy in Bihar. It is not only
in Bihar but the Government are do-
ing the same in regard to the Centre
also. (Interruptions), The barricaded
pattern of governing this country
by totalitarian means, an indicafion
)f which is evident by the way in
which ordinances are promulgated,
is not proper, The Central Govern-
ment is setting up a pattern for all the
States. Look at Bihar, There are
258 ordinances; now, Bihar is being
ruled by 256 ordinances, none of which
hag been regulariseq by the State.
And now, West Bengal hag taken the
cue from the Central Government.
Just two days before the commence-
ment of the Assembly session, an
ordinance in regard to the levy was
passed by the West Bengal Govern-
ment, This is done not only there. We
find similar instances in other States
also. They are promulgating ordinances
just one or two days before or even
one or two days after the session

You in your.wisdom not once but
several times asked the Government
to see that this kind of practice of
promulgation of ordinances during the
inter-session period should be stopped.
They are going to introduce a barri-
caded democracy not only for the
States but for Parliament itself.

MR. SPEAKER: So far as the ordi-
nance is concerned, you may bring
up these points at the time when the
Bill is brought up before the House.

SHRI PILOO MODY: You are
making him nervous, (Interruptions).

SHRI SAMAR GUHA: Shri Piloo
Mody is saying—
MR. SPEAKER:

ing vou nervous,
feeling nervous!”

SHRI SAMAR GITHA: 1 want to
know humbly what {s your attitude

He says I am mak-
1 said, “No, I am

NOVEMBER 11, 1074
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on this. Of course, we have all agre-
ed to accept your contention—what
you said at the Business Advisory
Committee. Whatever came out in the
press may not be reported from your
source or you might not have stated
before the Committee. But the trend
of the country, ag ig evidenced by—
I repeat it—the introduction of a bar-
ricaded pattern of democracy in Bihar,
is dangerous. There, the government
is ruling by ordinances. They have
violated the democratic norms not once
but geveral times, by issuing guch or-
dinances.

Take, for example, the MISA ordi-
nance. It could have been done two
days before the session concluded,
What haste was there for this ordi-
nance regarding the People's Repre-
sentation Act? It could have been
taken up ten days after, when Parlia-
ment re-assembled. So, unlesg you
passed a strict, strong stricture on the
Government, things would not im-
prove. 'The trend has been set for a
system of barricaded democracy re-
ally and practically, with the one-
party system of government, a totali-
tarian system of government, There
is now a barricaded type of democracy
in this country. There fore, a caution
must be given to the Government and
it is your respongsibility, as the custo-
dian of the rights and privileges of the
House, and ag the upholder of the
Constitution of India, to give a strong
stricture to the Government, so that
this promulgation of ordinances in a
hurry during the fintersession should
be stopped and stopped for good.

SHRI P. G. MAVALANKAR
(Ahemedabad) Sir, I have not given
my name and I do not want to speak
on the merits because we will have
chances later on about the subject
matter of the Ordinances, I have a
point of order; it is short and simple.
We find that between two sessions of
Parliament a number of Ordinances
are issued, Some are issued imme-
diately after the end of the gession;
it appears that Government were
waiting for the session to end so that
they could start with fhe Ordinances.
Similarly, just a few days before the
session begins, they issue them, My
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point of order is this. Is it in con-
formity with the parliamentary proce-
dure and practice all over the world,
wherever there is parliamentary
democracy? Are Parliaments geant
merely for rubber-stamping executive
decisions reflected in the various Ordi-
nances? Because Ordinances do not
give ug a chance to amend or say new
things; we are merely asked to say:
yes or no.

In between two sessions, the Spea-
kers' Conference wags held in Shillong.
‘Was this matter of great parliamentary
and democratic significance discussed
there? Perhaps you discusseq many
points like disorder, members' speak-
ing to the galleries, etc. But this prac-
tice of issuing Ordinances is a matter
which corrodes and erodes the rights

of Members of Parliament; was this
not discussed?. .. (Interruptions)
SHRI H, K. L, BHAGAT (East

Delhi): I want to know whether a
Member who has not sought your per-
mission to make his comments op the
procedural aspects can rise on a point
of order and say all that has been
said. Have you permitted a discus-
sion on the merits of these Ordinances?
While making improper wuse of this
facility, pot only he but other Mem-
bers like Mr, Limaye have made abso-
lutely false and politically motivated
baselesg allegations against the Prime
Minister and the Government, Sur-
prisingly even the names of persons
like Shri Nityanand Kanungo were
brought in though they were not pre-
gent here and no motice was given to
you. This is against the rules; they
are trying to misuse the permission
and are trying to make political capi-
tal out of it, There must be some end
to this misuse of this forum.

MR. SPEAKER: This seems to have
gone a little out of control, Normally
we have been calling Members only
on things like delay or some techni-
ca] matters. But even gentlemen who
did not send their names got up on
points of order. This is a matter of
convention; if they do mot observe the
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convention I have no power to pre-
vent & point of order, 1 hope this
exception will be only for today, We
shall stick to the practice we have been
following for the past so many years.

SHRI JYOTIRMOY BOSU; What
are your commentg on the Ordinances?
You give so much germop to all of
us. . (Interruptions)

MR, SPEAKER: My comments are
here. This time we decided to throw
open the proceedings of the Speakers’
conference, which are more than seven
years old. Initially we did not do so;
now we said that it was much better
to throw it open. Previously we had
given the decisions in short, not the
proceedings because some people say
something and they will be in trouble,
in their own legislature and I here in
the Lok Sabha, So we thought that
was the right thing, that we decided.
Inspite of that they come out and
create trouble for us... You can very
well imagine the embarrassing position
of the Speaker for some remark in-
volving @ Member, without meaning
any illwill to him. My views about
this question of ordinances are not
only my views but they are the views
of my predecessors, including your
distinguished father, Mr_ Mavalankar.
I just reiterated them and added a bit
of my own emphasis in my own
words, according to the situation. I
stand by those various observations.
Mr. Raghu Ramaiah will explain it.

SHRI K. RAGHU RAMAIAH: Sir,
in placing he ordinances on the Table,
I have only performed an obligation
under the Constitution. I do not want
to go into the merits of it except to
deny a very wild allegation that one
of the ordinances is meant to protect
the Prime Minister. It is not meant
to protect any particular member, It
applies equally to some members of
the opposition parties also. Regarding
some new procedure which you have
indicated in the rules committee about
the ordinances and referred to by Mr.
Madhu Limaye, I would like to say
that certaln suggestions were made



243 Papers Laid

[Shri K. Raghu Ramaiah]

and I said, I will convey the sugges-
tiong to the Government and find their
reaction thereto. That is where the
matter stands.

Y FAmR fasr : ag TRAAT WA
o FT qETS 41 ALY A gEA W R wvav |
FiF IR frdam % ag =9t 8. . .
(FzTesix) . .. g9 =zd & fF 7w A
a gwe faqard 1. (Faveqw)

»it g fod © 37 mfeqw & fadg
§ 1% ATIZ FATE |

(Shri Madhu Limaye and some other
hon. Members then left the House.)

Explanatory Statement Re. Textile
Undertakings (Nationalisation)
C:rdinance, 1974.

THE MINISTER OF STATK IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): On behalf of Shri T. &
Pai, I beg to lay on the Table an ex-
planatory statement (Hindi and Eng-
lish versions) giving reasons for im-
mediate legislation by the Sick Tex-
tile Undertakings (Nationalisation)
Ordinance, 1974, under rule 71(2) of
the Rules of Procedure and Conduct
of Business in Lok Sabha. [Placed in
Library. See No. LT-8428/74].

NOTIFICATIONS UNDER GUJARAT SLUM
AReAs (IMPROVEMENT, CLEARANCE AND
REDEVELOPMENT) AcTt, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): I beg
to lay on the Table—

(1) A copy each of the following
Gujarat Notifications wunder sub-
section (2) of section 59 of the Guj-
arat Slum Areas (Improvement,
Clearance and Redevelopment) Act,
1973, read with clause (c) (iii) of
the Proclamation dated ' the 9th

NOVEMBER 11, 1974
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February, 1974 issued by the Presi-
dent in relation to the State of
Gujarat—

(i) The Gujarat Slum Areas
(Improvement, Clearance and Re-
development) (Constitution of

Board) (Amendment) Rules, 1974,
published in Notification No, GH|
J|47|74|SCB-1073| A-1, in Gujarat
Government Gazette dated the
31st August, 1974,

(ii) Notification
74|SCB-1073|A-1, published in
Gujarat Government Gazette

- dated the 31st August, 1974.

(iii)  Notification No. GH|J|51|
T4|SCB|1073|A-1, published in
Gujarat Government Gazette
dated the 26th September, 1974

No. GH|J|48|

(2) A statement explaining rea-
sons for not laying the Hindi ver-
sions of the above Notifications.

[Placed in Library. Sec. No. LT-8420
74].

SHRI P. G. MAVALANKAR: About
Item No, §, my enquiry is two-fold. It
is noticed that the Gujarat Slum Areas
‘Improvement, Clearance and Re-
deveic>ment) Act was passed and
brought into cfect in 1973. About the
notifications he is la;ing on the Table,
I want to know why the;- have been
delayed so much. After the ;assage
of the Act why is it that the Gujara.
Administration did not issue these
notifications immediately?

About para 2 explaining the reasons
for not laying the Hindi version, etc,
being the opening day I would like to
say this and I would not repeat it
In spite of our repeated and strong
objections which were expressd here
both in English and more particul-
arly in Hindi, this habit of disregard-
ing an important decision of the Gov-
ernment is growing and Government
takes shelter under this or that ex-
cuse. I want to know whether the
Gujarat or the Central Government
have not got facilities for ensuring
promptness in providing translations
in Hindi of all the comununications.
notifications etc, -



